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Present : Hon'ble tt.kistic A.K.chatterJee Vice.Chairman. 

Honeble M.&S-PUkherjeas  Administrative etrber. 

W4HENORA ThEENG 

Vs. 

UNION OF INDIA & ORS. 

For the applicant ; None 

For the respondents: Mr.Sanjiv Misras,  counsel* 	For Rss.No.2 

ms,A,rukherjoet counsel. 

ORD ER - 

None appears for the applicant. PIr.Sanjiv Piara, Id. 

counsels leading Ps.A.ijkherJea, appears on behalf of respondent 

n..2. None is present for the U.O. I. However, a c.rnnLsnicatiafl 

has been received from the applicant himself stating that his 

grievances have been redressed and he is not Interested In 

'proceeding further with the case. 

2. 	In the circumstances, O.A.920 of 1996 and M.A.232 of 

.1996 are disposed of as not pressed.. 

(m.s.Ptakherje) • 	 (A.K.attèrjee) 
Administrative Pnber 	 ViceChairman 


